1891.] Inland Steam-vessels.

ACT No. XIII or 1891.

PassED BY THE GOVERNOR GeneraL orF Inpia v CouNorL,

(Becetved the assent of the Governor General on the 21st erck
1891.)

Act, 1884,

VI of 1884,
follows ;—

1. For Chapter III of the said Act the followmcr
shall be substituted, namely :—

«CHAPTER III.

“ MASTERS (INCLUDING SERANGS), AND ENGINEERS
(INCLUDING ENGINE-DRIVERS), OF INLAND STEAM-
VESSELS.

¢22. The Local Government may, from time to
time, appoint persons for the purpose of examining
the qualifications of persons desirous of obtaining cer-
tificates of competency as masters or serangs, or as
engineers or engine-drivers, of inland steam-vessels.

“23. (I) The Local Government shall grant to
every person who is reported by the examiners to
possess the necessary qualifications a certificate of
competency to the effect that he is competent to act
as a first-class master, second-class master or serang,
as the case may be, of an inland steam-vessel.

¢ (2) Every certificate granted under this section
shall be in the prescribed form.

24, (1) The Local Government shall grant to
every person who is reported by the examiners to
possess the necessary qualifications a certificate of
- competency to the effect that he is competent to act
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as an engineer, first-class engine-driver or second-class
engine-driver, as the case may be, of an inland steam-
vessel.

““(2) Every certificate granted under this section
shall be in the prescribed form. :

¢« 25. Before granting a certificate under either of
the two last foregoing sections, the Local Government
may, if it has reason to believe that the report of the
examiners regarding any applicant has been unduly
made, require a re-examination of the applicant or a
further inquiry into his testimonials and character.

“25A. (1) The Local Government may in its dis-
cretion grant without examination to any person who
has served as a master, or as an engineer, of an inland
steam-vessel before the first day of April, 1890, a
certificate of service to the effect that he may act asa
first-class master, second-class master or serang, or as
an engineer, first-class engine-driver or second-class
engine-driver, as the case may be, of an inland steam-
vessel. '

“ (2) A certificate of service so granted shall have
the same effect as a certificate of competency granted
under this Act after examination.

¢« 26. Bvery certificate of competency or service
eranted under this Act shall be made in duplicate,
and one copy shall be delivered to the person entitled
to the certificate, and the other shall he kept and
recorded in the prescribed manner. ;

«27. Whenever a master or serang, or an engineer
or engine.driver, proves, to the satisfaction of the
Local Government which granted his certificate, that
he has, without fault on his part, lost or been deprived
of it, a copy of the certificate to which, by the record
kept as provided by law, he appears to be entitled
shall be granted to him, and shall have all the effect
of the original.

“28. (I) An inland steam-vessel having engines
of eighty nominal horse-power or upwards shall not
proceed on any voyage unless she has—

(@) as her master a person possessing a first-class
master’s
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master’s certificate granted under this Act
or a master’s certificate granted under Act I
of 1859 ( for the amendment of the law relat-
fffffff ing to Merchant Seamen) or the Merchant
' 17 & 18 Viet., Shipping Acts, 1854 to 1889, or to which

c. 104, &c. the provisions of any such Act have been
~ made applicable under the Merchant Ship-

39 & 33 Vict., ping (Colonial) Act, 1869, and
c. 1L (b) as her engineer a person possessing an engi-
V neer’s certificate granted under this Act or
VII of 1884, the Indian Steam-ships Act, 1884, or the

Merchant Shipping Acts, 1854 to 1889, or
to which the provisions of any such Act
have been made applicable under the Mer-
chant Shipping (Colonial) Act, 1869.

“(2) An inland steam-vessel having engines of
thirty nominal horse-power or upwards but of less
than eighty nominal horse-power shall not proceed on
any voyage unless she has—

() as her master a person possessing a second-class
master’s certificate granted under this Act
or a certificate of the higher grade of the
nature referred to in clause (@) of sub-sec-
tion (1), and

(b) as her engineer a person possessing a first-
class engine-driver’s certificate granted
under this Act or an engine-driver’s certi-
ficate granted under the Indian Steam-ships
Act, 1884, or a certificate of the higher
grade of the nature referred to in clause ()
of sub-section (I): :

Provided that a steam-vessel shall be deemed to
have complied with this sub-section if she has as her
master and engineer a person possessing both a second-
class master’s certificate and a first class engine-
driver’s certificate granted under this Act, or, in sub-
stitution for either of such certificates, as the case may
he, o master’s certificale or an engineer’s certificate of
the higher grade of the nature referred to in sub-
section (7).

“(3) An
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¢ (3) An inland steam-vessel having engines of less
than thirty nominal horse-power shall not proceed on
any voyage unless she has—

(#) as her master a person possessing a’ serang’s
certificate granted under this Act or a
certificate of the higher grade of the nature
referred to in clause (a) of sub-section (I)
or sub-section (2), and

() as her enginecr a person possessing a second-
class engine-driver’s certificate granted
under this Act or an engine-driver’s certifi-
cate granted under the Indian Steam-ships
Act, 1884, or a certificate of the higher
grade of the nature referred to in clause (b)
of sub-section (I) or sub-section (2):

Provided that a steam-vessel shall be dcemed to
have complied with this sub-section if she has as her
master and engineer a person possessing both a serang’s
certificate and a second-class engine-driver’s certificate
granted under this Act, or, in substitution for either of
such certificates, as the case may be, a master’s certifi-
cate or an engineer’s or engine-driver’s certificate of the
higher grade of the nature referred to in sub-section
(1) or sub-section (&).

¢ (4) Notwithstanding anything in sub-section (1),
sub-section (&) or sub-section (3), the Local Govern-
ment may, by general or special order, direct that
a person possessing a master’s certificate granted under
Act T of 1859 (for the amendment of the law relating
to Merchant Seamen) or the Merchant Shipping Acts,
1854 to 1889, or to which the provisions of any such
Act have been made applicable under the Merchant
Shipping (Colonial) Aet, 1869, or possessing an engi-
neer’s certificate granted under the Indian Steam-ships
Act, 1884, or the Merchant Shipping Acts, 1854 to
1889, or to whieh the provisions of any such Act have
been made applicable under the Merchant Shipping
(Colonial) Act, 1869, shall not act as master or engineer,
as the case may be, of an inland steam-vessel unless

he also possesses, in the case of a master, such a

master’s or serang’s certificate granted under this Act

as

VII of 1684,

17 & 18 Vic
c. 104, &e.

32& 33 Vi
c. 1l.
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as qualifies him under this section to act as master
of the vessel, or, in the case of an engineer, such an
engineer’s or engine-driver’s certificate granted under
this Aet as qualifies him under this section to act as
_engineer of the vessel :

“ Provided that, for the purposes of this sub-sec-
tion, the Loeal Government may, in its discretion,
grant without examination a master’s or serang’s, or an
engineer’s or engine-driver’s, certificate of competeney
under this Act, and that a certificate of competency so
granted without examination shalk have the same
effect as a certificate of competency granted under this
Act after examination.

“29. (1) The Local Government may make rules
to regulate the granting of certificates of competency
under this Act, and may by such rules—

(2) provide for the conduct of the examination of
persons desirous of obtaining certificates of
competency as masters or serangs, or as
engineers or engine-drivers, under this Act;

{b) prescribe the qualifications to be respectively
required of persons desirous of obtaining
first-class masters’ certificates, second-elass
masters’ certificates, serangs’ certificates,
engineers’ certificates, first-class engine-
drivers’ certificates, and second-class engine-
drivers’ certificates, respectively ;

(¢) fix the fees to be paid by all applicants for

examination ; and

(d) preseribe the form in which certificates are to
be framed and the manner in which the
copy of the certificate whieh is kept by the
Local Government is to be recorded.

“ (2) The Local Government may also make rules
with respect to the grant of certificates of serviee
under this Act, and may by such rules—-

(«) fix the fees to be paid for such certificates,
and '

(0) preseribe the form in which such certificates
: are
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are to be framed and the manner in which
{he copy of the certificate which is kept by
the Local Government is to be recorded.”

f}‘giﬁg‘c‘m‘q‘e 2. For clause (¢) of section 43 of the said Act the
for clause (¢), Lollowing shall be substituted, namely :— - ;
fc‘f‘%’}‘i'?” “(c) if, in the case of a second-class master or
1884, serang, or of an engine-driver, the master or

serang, or the engine-driver, is or has be-
come, in the opinion of the Local Govern-
ment, unfit to act as a second-class master
or serang; or as an engine-driver, as the case
may be; . .
Repeal of 8. Sections 9, 10 and 11 of Act IIT of 1890 (an
sections 9,10 gt to gmend Acts VI and VII of 1884) are hereby

and 11, Act
111,1890. - repealed.




